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REPLY/OBJECTION / RESPONSE

ON BEHALF OF THE RESPONDENT NoO. 18
IN

ORIGINAL APPLICATION No. 203 oF 2021
IN THE MATTER OF:

Devidas KNattl @=== 000 csssssssrmisenissssssnisunsssssiive APPLICANT
VERSUS
Union of India and others = .iccveeneenes did e nisan e RESPONDENTS

2 1 E2RSTE |
S~ ‘\< | -
=i ST WRITTEN STATEMENT/OBJECTION/RESPONSE IN COMPLIANCE OF ORDER

b

'DATED 20-03-2024 PASSED BY HON’BLE SUDHIR AGRAWAL, JM AS WELL

Wiy ,,A\B DR. A. SENTHILVEL, EM

I, Vijay Laxmi Kesarwani wife of Late Sri. Om Prakash
Gupta aged about 80 years, do hereby solemnly affirm on

oath as under: -

That the answering respondent was the Silica Sand Mining
lease holder and is well conversant with the facts of the case
and as such is competent to submit the present written

‘statement/response in compliance of order dated 20-03-2024.

The answering respondent reserves its right to file a Para wise
reply to the original application, additional reply to any facts,

observation if need arises.

2. That it is humbly submitted that the answering respondent
has not carried out any mining activity since the expiry of

original grant lease period 1i.e. 27-07-2021 and since then the
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mining activity is lying closed as per the report dated

16.01.2024 submitted by the joint committee.

3. That as per the order dated 20-03-2024, the Hon’ble
NGT has granted 10 days’ time to file response in the

above noted case, which follows hereunder.

4. That in compliance of order dated 19-01-2024 passed
by Hon’ble NGT in O.A. No. 203 of 2021 inre Devidas
Khatri Vs. Union of India and others, the compliance
report dated 11/12-03-2024 was submitted by the
Uttar Pradesh Pollution Control Board in which the
UPPCB has clearly stated that the mining lease of the
answering respondent had already expired oﬁ 27-07-
2021 and the aforesaid mining lease was in /defuné‘t
condition and the environmental clearance was not

required, because it was an old mining lease granted

before EIA Notification dated 14-09-2006, hence,
environmental compensation was not imposed upon
the answering respondent, which is situated at serial
no. 5 in Annexure No. 3 to the Compliance Report
filed by UPPCB. The extract of EIA Notification dated

14-09-2006 are as follows:

“Re grfa®wr do— 9416(vH /d1) /2010 Twad Re afasT

Ho— 10025 (WA /) /2010 H HI0O T[T JIATAT gRI

{
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IMEATS ] FEIT— 6209 / 86—52011—127 /11 {&HATH 01.07.
2011 (Fa™@) wuyze fader fgg 73 2 % ot ued

sferga=r fEared 14.00.2006 A ywifa@ Suxr=d 9% ueel

g¥ qgigwer wg=edl GHTIT U B JATaeIEdAr BIAT| fEA7H
14.09.2006 @ qd TNHT WA gee fF@T Fafer a+f
Har g€l 83 2, 9 uee H A |ipyrd grgd ]

| |7

5. That therefore, in view of the submissions as stated above by
the answering respondent no. 18 in her favour, it is humbly
prayed that this Hon'ble Tribunal may be pleased to accept
the present written statement/response as part of the record
and in light thereof may be delete the name of the answering
respondent from the arrays of the respondent parties,
otherwise the answering respondent shall suffer irreparable

loss and injury.

e 6(:"%‘\ f ’

W

.2 present written statement/response are true to the best of my
knowledge, information, belief and legal advice received by the
answering respondent, which I believe to be true.

Vi Falth e Koo

ANSWERING RESPONDENT

VERIFICATION

T . P D T (.. SR (PR | SRS, N, (RSO, S
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statement/response is true to my knowledge based on the records

of the case and I believe the same to be true.

Verified at ALLAHABAD on this 30 day of March 2024
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NSWERING RESPONDENT
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VAKALATNAMA

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH

ORIGINAL APPLICATION NO. 203 of 2021
DEVIDAS KHATRI Petitioner
Appellant
VERSUS
U.0.1. & OTHERS Defendant
Respondent

I, Vijay Laxmi Kesarwani, W/O Late Shri Om Prakash Gupta A/A 80 Years, R/O
170/1A, Nevada, Ashok Nagar, Prayagraj, 211001, Respondent No. 18 in the above matter do
hereby appoint and retain

MANU VARDHANA

Advocate, High Court
(Enrolment No. UP-1073/2003)
Advocate on Roll No. A/M0379/2012
High Court, Chamber No. 161
New Building, High court, Allahabad
B, Hanumanbagh Colony, Mumfordganj, Allahabad-211002
Mobile No. — 09415613457, 09335301351

to act and appear for me/us in the above Petition/Suit/Appeal/Reference/Revision and on my behalf to conduct and
prosecute or (defend) the same and all proceedings that may be taken in respect of any application connected with
the same or any decree or order passed there in, Including proceedings in taxation and applications for Review, to
file and obtain return of documents, and to deposit and receive money on my/our behalf in the said
Suit/Appeal/Petition/Reference and in applications of Review and to represent me/us and to take all necessary steps
on my behalf in the above matter. [/We agree to satisfy acts done by the aforesaid advocate in pursuance of this
authority.

T appoint the said lawyer(s) with the above-mentioned authorities after setting the fee and agree that what
ever shall be done by the said lawyer(s) in connection with the said proceeding shall be binding on me/us.

Dated this the 30th Day of March 2024
Slgnamre\/aa’J‘MWKWWSlgnature
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